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[[UUttttaarraakkhhaanndd  BBiillll  NNoo..              ooff  22002222]]   

AA 

BBiillll 

  ffuurrtthheerr  ttoo  aammeenndd  tthhee  UUttttaarraakkhhaanndd  AAnnttii  LLiitttteerriinngg  aanndd  AAnnttii  SSppiittttiinngg  AAcctt,,22001166  ;; 

  Be it enacted by the Uttarakhand State Legislature in the Seventy-third Year of 
the Republic of India as follows:- 
  

SShhoorrtt  ttiittllee  aanndd  
ccoommmmeenncceemmeenntt 

11.. ((11)) TThhiiss  AAcctt  mmaayy  bbee  ccaalllleedd  tthhee  UUttttaarraakkhhaanndd  AAnnttii  
LLiitttteerriinngg  aanndd  AAnnttii  SSppiittttiinngg  ((AAmmeennddmmeenntt))  AAcctt,,  
22002222.. 

    ((22)) IItt  sshhaallll  ccoommee  iinnttoo  ffoorrccee  aatt  oonnccee.. 
 

AAmmeennddmmeenntt  ooff  
sseeccttiioonn  99 

22.. IInn  sseeccttiioonn  99  ooff  tthhee  UUttttaarraakkhhaanndd  AAnnttii  LLiitttteerriinngg  aanndd  AAnnttii  
SSppiittttiinngg  AAcctt,,  22001166,,  ssuubb--sseeccttiioonn  ((11))  aanndd  ((22))  sshhaallll  bbee  
ssuubbssttiittuutteedd  aass  ffoolllloowwss,,  nnaammeellyy::--   

   “(1) Any person who contravenes any of the 
provisions of this Act commits an offence and shall on 
conviction, shall be punished with such fine, as 
determined by the State Government from time to 
time. 

(2) In the case of a continuing offence, shall be 
punished with such fine, as determined by the State 
Government from time to time.” 

 

 

 

--------  

  



SSttaatteemmeenntt  ooff  OObbjjeeccttss  aanndd  RReeaassoonnss  

  

IInn  oorrddeerr  ttoo  iimmpprroovvee  tthhee  ccoommppeettiittiivveenneessss  ooff  tthhee  eeccoonnoommyy  aanndd  ssiimmpplliiffyy  tthhee  
rreegguullaattoorryy  ffrraammeewwoorrkk,,  aann  iinniittiiaattiivvee  hhaass  bbeeeenn  ttaakkeenn  bbyy  tthhee  GGoovveerrnnmmeenntt  ooff  IInnddiiaa  ttoo  
ddeeccrriimmiinnaalliizzee  tthhee  ccrriimmiinnaall  pprroovviissiioonnss  bbyy  iiddeennttiiffyyiinngg  tthhee  pprroovviissiioonnss  rreellaatteedd  ttoo  ccrriimmiinnaall  
pprroocceedduurreess  aanndd  iimmpprriissoonnmmeenntt..  

22..          IInn  vviieeww  ooff  tthhee  aabboovvee,,  iinn  sseeccttiioonn  99  ooff  tthhee  UUttttaarraakkhhaanndd  AAnnttii  LLiitttteerriinngg  aanndd  AAnnttii  
SSppiittttiinngg  AAcctt,,  22001166    tthhee  rreemmoovvaall  ooff  tthhee  pprroovviissiioonnss  rreellaatteedd  ttoo  iimmpprriissoonnmmeenntt  iiss  iinneevviittaabbllee..    

33..              TThhee  pprrooppoosseedd  bbiillll  ffuullffiillllss  tthhee  aaffoorreessaaiidd  oobbjjeeccttiivveess..    

  

((PPrreemm  CChhaanndd  AAggggaarrwwaall))  
MMiinniisstteerr  

 


